(open Ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 17th day ef August, 2004,
Original Applicatien Ne. 824 ef 1996.

Hen'ble Mr. Justice S.R, Singh, Vice=Chairman.
Hen'ble Mr. S.C. Chaube, Member-= A.

Nihal singh S/e Sri Hari Singh

R/e@ N.W. 165, Swami Bagh, Dayalbagh, Agra.

at present werking as Typist/LDC in the effice ef
Deputy Cemmissiener, Inceme Tax-Range- II, Agra.

T EEEE -Applicant

Ceunsel fer the aEEIicant 1= Sri V.K. Barman

1. Unien ef India threugh Central Beard ef
Direct Taxes, New Delhi.

2. Chief Cemmissiener ef Inceme Tax, Kanpur.

3. Deputy Cemmissiener ef Inceme Tax Range-II,
Sanjay Place, Agra.

essesesRESPONdents

Cceunsel fer the respendents := Sri Amit Sthalekar

The reliefs claimed in this 0.A 1s that the respendents
be directed te regularise the services ef the applicant as
Junier Clerk/Typist en which pest he has been werking en
daily wage basis fer a considerakly leng time and further
that the respendents be directed te grant increments and ether
service benefits te the applicant which are admissible te
regular L.D.Cs8/Typists. Learned ceunsel for the applicant has
placed reliance en a decisien ef Hen'ble Supreme Ceurt in U.P
Inceme Tax Department Centingent Paild Staff welfare Asseciatien

Ve, U,0.1 & Ors. A.I.R 1988 (SC) 517 and a decisien ef this
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Vs. Unien ef India & Ors. AIR 1988 (sScC) 517 and a decisien ef this
Tribunal dated 15.07.1997 passed in O.A No. 664/96 (Radha Raman
Yadav Vs, U.0.I & Ors. ).Fer the respandentﬁ. it has been
submitted by Sri Amit Sthalekar that the applicant in this case
was called upen te appear in the test as per the scheme

fermulated by the department but he did net appear and,

therefere, he is net entitled te increments and ether benefits

admissible te regular LDCs/Typlsts. Learned counsel fer the
applicant en the ether hand submits that the applicant in

this case is entitled te be treated as LDC/Typist in view ef
the judgment ef the Tribunal in O.A Ne. 664/96 (Padha Raman

Yadav Vs. U.O0.I & Ors.).

2. Having heard counsel fer the parties and upen regard te
the facts and circumstances, we are of the view that ends ef
justice would be served if the O.,A is dispesed ef with directien
that in case the applicant prefers a representatien staking

his claim for regularisatien/service benefits available te the

regular LDCs/Typists, the cempetent autherity (Cemmissiener,

Inceme Tax) shall take apprepriate decisien en the representation |

by means ef the reasened order te be passed and cemmunicated

te the applicant within a peried ef 4 months frem the date

of reciept eof representatien alengwith cepy ef this erder. It
gees witheut saying that the cempetent autherity shall take inte
censideratien thedecisien cited by the applicant's ceunsel

in suppert of his claim while deciding the representatiosn.,

i There will be ne erder as to cests.
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Member- A, Vice=Chairman.
/Anand/



